GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
DEPARTMENT OF COMMERCE
RAJYA SABHA
UNSTARRED QUESTION NO. 1482
ANSWERED ON 12/12/2025

EXPORT OF MARINE PRODUCTS

1482. SHRI R. DHARMAR
Will the Minister of COMMERCE AND INDUSTRY be pleased to state :-

(@)  the total volume and value of India’s marine product exports during the last three years,
along with the contribution of Tamil Nadu to these exports;

(b)  whether Government has identified any challenges affecting marine exports, including
quality standards, international trade barriers, or logistic constraints;

(c)  whether Government proposes to expand infrastructural facilities such as cold-chain
systems, modem fishing harbours, deep-sea fishing support and processing units in coastal
States including Tamil Nadu; and

(d)  whether steps are being taken to assist fishermen, seafood processors, and exporters in
meeting global Sanitary and Phytosanitary Standards (SPS) and traceability requirements?

ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE & INDUSTRY

(SHRIJITIN PRASADA)

(@) The total volume and value of India’s marine product exports during the last three years, along
with the contribution of Tamil Nadu to these exports is given below:
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(b) The Government has noted that the Indian marine industry
faces market access issues related to both tariff and nontariff barriers. As per their legal and trade
policies, countries enforce various regulatory measures to ensure the safety and quality of products
placed in their territory. These measures may sometimes create hurdles in getting market access due
to various reasons such as gap in regulatory frameworks and quality compliance requirements of trade




partners, lack of transparency etc. To address the challenges related to quality control and to ensure
compliance with international standards, Export Inspection Council (EIC), Department of Commerce
conducts periodic awareness and training programs for relevant stakeholders across the value chain.
Further, EIC has enhanced and upgraded laboratory facilities to support quality assurance needs of
the exporters. Department of Commerce through Marine Products Export Development Authority
(MPEDA) is working in coordination with other relevant Departments and stakeholders to ensure that
quality products are exported from India. Any issue related to trade barriers is taken up by the
Government bilaterally.

(c) The Government through MPEDA supports the modernization of fisheries infrastructure and cold-
chain facilities to enhance value addition and exports by providing financial assistance for setting up
of value-addition units, automated machinery, cold chain systems, and handling units for live, chilled,
dried, and ornamental fish as well as pre-processing, depuration centres, and new product
development. These schemes are not state specific and can be availed by seafood processors across
all states for establishing new units, expansion of value-added product capacity and product
diversification.

(d) MPEDA is imparting training on Hazard Analysis and Critical Control Points (HACCP) to Quality
control personnel working in seafood processing plant. Similarly, NETFISH, a society under MPEDA
is also imparting training to fishers on basic hygienic practices and cold chain maintenance during
fishing activities. These are the steps being taken to assist fishermen, seafood processors, and
exporters in meeting global Sanitary and Phytosanitary Standards (SPS) and traceability
requirements.
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